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Heard both sides.  The learned Advocate for the Appellant 

submits that the adjudication proceeding has been stalled  due to 
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pendency of this appeal. Learned AR for the Revenue has no 

objection. Consequently, the early hearing application is allowed and 

the  appeal is fixed for hearing on 23.09.2019 

 

 

 
(Dictated & pronounced in open Court) 

 
 
 
 

 

          (D.M. Misra)   
    Member (Judicial)            

 

 
           (Sanjiv Srivastava) 
           Member (Technical) 
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